FIR No.438/2021
PS: Ranhola
State vs. Abhishek & Anr.

u/s 323/336/34 IPC & 25/27 Arms Act
11.07.2021

This is an application u/s 437 CrPC for grant of bail of
accused Abhishek Soni S/o Bhushan Kumar.
Present: ~ None for the State.

Mr. Khushal Antil, Ld. counsel for applicant/accused Abhishek

Soni S/o Bhushan Kumar-.

Ld. Counsel for the applicant/accused has submitted that accused
has been falsely implicated in the present case, he was arrested on
09.07.2021 and is in JC since 10.07.2021, he has no role to play in the
alleged incident, he came outside only after seeing a group of people
gathered together and he did not even fire, there is no previous involvement
of accused in any other case, he is 20 years of age and is studying poly-
technique, that this is the first bail application and that he be granted bail.

On the other hand, IO ST Anil Kumar in his report, has objected
to release of accused on bail on the ground that allegations are serious in
nature, case is at initial stage, he may jump bail and may threaten or induce
the complainant or witnesses. It is further stated that it is the first case
registered against the accused and that upon asking of the above accused,
firing was done by co-accused Bhalu.

Ld. APP for the State did not appear today either physically or

through VC. It is brought to the notice of undersigned by Niab Court that he

tried calling Ld. APP for the State on her mobile phone, however. she did

not answer. It is already 01:30 pm and there is no intimation of L.d. APP for

the State. It is noticed that L.d. APP for the State has not been appearing

Contd...2/-



FIR No.438/2021
PS: Ranhola
State vs. Abhishek & Anr,

u/s 323/336/34 IPC & 25/27 Arms Act
-

before this Court on every proceedings either physically or through video

conferencing. One last opportunity is granted for her appearance on the days

of her duty before this Court, failing which appropriate order shall be passed

agcainst the State. Let a copy of this order be sent to Director of

Prosecution for intimation and compliance.

Heard. Perused.

According to the report of 1O, the role of accused Abhishek has
been attributed to instigating co-accused Bhalu to fire upon which co-
accused Bhalu fired in the air and ran away. Keeping in view the overall
facts & circumstances of the case as well as the age of the accused and the
fact that accused has no previous criminal record, the bail application 1s
allowed. Accused Abhishek Soni is admitted to bail on furnishing
personal bond in the sum of Rs.10,000/- with one surety in the like
amount to the satisfaction of Ld. Duty MM concerned, subject to
conditions that :

I. He shall not threaten or influence the witnesses/complainant.

2. He shall join the investigation as and when he is called upon by the I0.
3. He shall not tamper with evidence.

4. He shall appear before the court on each and every date of hearing.

5. He shall submit his fresh address as and when he changes his address.

Accordingly, bail application is disposed of.

ks
o ] 5‘11/‘
(Aakanksha)
Duty MM-II/West/Delhi/11.07.2021



I Office Incharge of Police Station of Court

~ * FORM NO. 45

Bond and Bail Bond for Attendance before

(Section 436, 437, 438 (3) and 441)

In the court of Shri .. HCU’I A/&" M;f AR LA (—'E Ha 20 35&”4

Pollce Station mqh.d KC’ Next date/ of hearing
Under Section 9 1 -{Y: $9 Wﬂ'e’ Sent to Jail On

F. 1. R. No. 568,/9—,,2/

" Bail Bond
I . p(KGLS et ssaesesesessnssssns SON. OF SHFLL..e., o) OGk '
sesitonce. (n-).29. 7). Labonyy... Rtk 2 ) Ea AR

having been arrested o[ detained without warrant by the Officer mcharge of
e 210\ o Police Station for having been brought before - this Honourable
Court charged with the offence of .............. ﬂ! (7 S Nasiavenneees and recédtred to give .
surety for my attendance befsre such Officer of Court on condition that | shall attend
such Officer or Court on every day on which any investigation or trial i's held with regard

to such charge and in'case of my making default here in myself to forfeit to Governmem

the sum of Rs... Im-é W \

DELHI W\y}_\_{/ \\ 9\3"\6\‘\0\ \ | \
DATED g/ /59,9 ' m,éj_ C{% \ B Oﬂk‘lj

I QQ,LCKQ ............................. R Son of Shri . % ...... eﬂd;\ ...... J 1\ m |
Residence, Gl }L? ks CM”‘;{[&QKI@YWQZG Ledlden. 6‘-’"’/}- b

Slgnature

hereby declare myfelf for the above said Shri.....c.ccccoen e A K Y/ A
that he shall attend the Omcer-m-chalge (T 940[5”"" ..................
Police Station or the Court of Shri 9(1 ....... dé‘n/"’ ........... ....... S

every day on which any investigation in the charge is made or any trial on such charge
is held that he shall be and re-appear before such officer or court for thg purpose of

such investigation to answer the charge against him (as the case may be)-and in the ‘

case or his making default herein | have bind myself to forfeit to Govt. the sum of . .

L —— ,00‘&‘@}* ...........

Dated this 7

Witness

1 $ {\(:hf k:‘ln'f ‘::: ‘
} ) 9’5&:\1 z\j\ ! 09““\
o gm{” o \\\9'\‘1



IN THE HON’'BLE COURT LD.DUTY MM, (WEST),
TIS HAZARI COURTS, DELHI

BAIL APPLICATION NO. OF 2021

IN THE MATTER OF:

LU“""'

STATE Mv Vs. Firoz
oy
o W S/o Late Shakeel Ahmad s
\ W"SWM Mm‘ 'y v :
e ﬁw-&#& @?\Iw {\pw ¥ P.S: Mundka
L,c}' ;\ o /v{w ¢ U/S: 379/411 IPC Tﬁ‘ ‘
+ o7 .
st ML‘O_*QJ “xﬁf/ we+?" FIR No.178/2021
A T c;w”"“ﬂ'b\q\"“ Datg,of Arrest: 13.06.2021
N o \ _%) 7;@, st. 13.06.

\-..
4

0::;*\ ‘5‘{\ , o 5 w\
/) PLICATION FOR,\\\\BAIL BY AND ON BEHALF OF THE
b APfLICANT/ ACCUSED UNDER SECTION 437 Cr.P.C

\

Most Respectﬁzlly Showeth:

1. That the present Application u/s 437 Cr.P.C. is being filed
and preferred by the above named Applicant/Accused

seeking necessary orders and directions from this Hon’ble

Court for the grant of bail.

2. That the applicant/accused has been falsely framed in the
above mentioned case, and the applicant/accused has no
concern and nothing to do at all with the alleged offence.

3. That the applicant/accused is in judicial custody with
effect from 13.06.2021 till today, completely co-operated

the investigation agency, investigation qua the present
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and preferred by the above named Applicant/Accused
seeking necessary orders and directions from this Hon’ble

Court for the grant of bail.

2. That the applicant/accused has been falsely framed in the
above mentioned case, and the applicant/accused has no
concern and nothing to do at all with the alleged offence.

3. That the applicant/accused is in judicial custody with
effect from 13.06.2021 till today, completely co-operated

the investigation agency, investigation qua the present



FIR No0.37357/2018
PS: Moti Nagar
State vs. Sharad
u/s 411 IPC
11.07.2021 (At 02:20 pm)

Present: Ld. APP for the State present through VC.

Accused Sharad S/o Bhim Bahadur R/o House Mo.46/81,

Valmiki Camp, Behind Fire Station, Britania Chowk, Punjabi

Bagh, Delhi, stated to be in JC in another FIR No.10406/2021

PS Keshav Puram, Delhi. (present through VC from CJ-1, Tihar

Jail).

IC HC Vipin Kumar in person.

Accused Sharad produced through VC from CI-1, Tihar after
formal arrest in tne present case in pursuance of order of Ld. Duty MM,
West dated 10.07.2021.

An application seexing 14 days JC remand of the accused has
been moved by the I0. Heard. Perused.

Grounds for remand are mace out as the allegations are serious
in nature and investigation is continued. In the facts and circumstances of
the case, accuscd Sharad 1v remanded o JC till 24.07.2021. Accused be
produced before Ld. Duty MM coencerned on 24.07.2021. JC warrants
be prepared.

Copy of lhe order be given dasti to the {O as prayed for.
S

(Aakanksha)

Duty MM-II/West/Delhi/11.07.2021




FIR No.143/2021

PS: Ranjit Nagar

State vs. Manish

u/s 307/326/120-B/34 IPC

& 25/27/54/59 Arms Act
11.07.2021 (At 02:35 pm)

Present:  Ld. APP for the State present through VC.
Accused Manish @ Pawan S/o Rajender R/o 2690/13, Gali
No.21A, Baljeet Nagar, Delhi, produced after one day PC
remand.
10 AST Jal Singh in person.

Accused Manish @ Pawan has been produced after one day PC
remand granted vide order dated 10.07.2021 passed by Ld. Duty MM, West.

An application seeking 14 days JC remand of the accused has
been moved by the 10. Heard. Pérusecl.

Grounds for remand are made out as the allegations are
extremely serious in nature and investigation is continued, medical
examination of accused was conducted on 10.07.2021 and on 11.07.2021 as
per the MLC attached and no fresh external injury have been found. Thus,
accused Manish @ Pawan is remanded to JC till 24.07.2021. Accused be
produced before Ld. Duty MM concerned on 24.07.2021. JC warrants be
prepared.

Copy of the order be given dasti to the IO as prayed for.

J‘\w‘eﬂ/ﬁbﬁr
(Aakanksha

Duty MM-II/West/Delhi/11.07.2021
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FIR No0.573/2020
PS: Moti Nagar

State vs. Trilangi Shankar & Anr.
u/s 379 IPC

11.07.2021 (At 02:55 pm)

Present: Ld. APP for the State present through VC.
Accused Trilangi Shankar 5/0 Apangu 20 9-A, L2khanpur,
PS Garugahali, Andhra Pradesh and accused Girish B.K. S/0

Krishan Appa R/o 48, Forcross, Parvati Nagar, Maidal,
Banglore, Karnataka, stated to be in JC in DD No.5 dated
20.06.2021 Special Staff, Crime Branch, South-East, Sunlight

Coloay, Dethi.
[0 HC Dalveer in persor.

An apolication is moved by HC Dalveer requesting  for
interrogation and formai arrest of accused Trilangi Snankar & Girish B.K,,
who are stated to be lodged in Tihar Jail in DD No.5 u/s 41(1)(A) CrPC.

It has been subrmtted by IO that both the accused persons are in
JC since 20.06.2021 in DD No.5, Specia! Staff, Crime Branch, South-East,
Sunlight Colony, Delhi. That vide DD No.53A dated 21.06.2021, an
information was received with respect (o their involvement in the present
case and regarding recovery of the c2se property i.e. cuble wire and prayed
for interrogation and formal arrest of the above accnsed persons.

Heard. Perosed.

Disclosure statement of both the accused persons 1s annexed
with the case fi'2. Sirce the interrogation revealed complicity of accused in
the present case, the application is allowed. [0 is granted permission to
interrogate the ahove accused persons, who are stated to be lodged in Tihar

Jail.
Contd...2/-



FIR No.573/2020

PS: Moti Nagar

State vs. Trilangi Shankar & Anr.
w/'s 379 IPC

-

Jail Superintendent Tihar Jail is directed to allow 10 to

interrogate the above accused persons as per rules. If required after

interrogation, [0 may arrest the accused persons as per applicable

guidelines for fresh arrest and produce them within 24 hours before Ld.

Duty MM.
Application is disposed of accordingly.
y of this order be given dasti to the 10.
ot

(Aakanksha)
Duty MM-1I/West/Delhi/1 1.07.2021

Cop



FIR No.306/2021

PS: Ranhola

State vs. Shiva & Ors.
w/s 379 IPC

11.07.2021 (At 02:50 pm)
Present:  Ld. APP for the State present through VC.
10 HC Ravinder in person.
Accused Shiva S/o Radhey Shyam Chauhan R/o G-129,1)  Colony,

Bakarwala, Delhi and accused Pritam Charan @ Deepak S/o Gopal
Prajapati R/o D-201, JJ Colony, Bakarwala, Delhi (present through
VC from CJ-5, Tihar Jail).

An application has been filed by 10 seeking request for releasing

accused Shiva and Pritam Charan @ Deepak.

It is submitted by 10O that both ihe accused weie formally arrested in the
present FIR on 28.06.2021 after obtaining permission to interrogate and arrest the
above accused persons from Ld. Duty MM vide order dated 28.06.2021, on the basis
of their disclosure statement obtained in e-FIR No.127/2021 u/s 379/411/34 IPC PS
Mundka regarding their involvement in the present case. However, during

investigation no recovery could be effected from them and there is no evidence on

record to charge sheet the above accused persons and thus, prayed to release both the

accused persons.

Heard. Perused.
As per 10 no recovery could be effected from thz above accused

persons. Since there is no incriminating material on record to charge sheet the above

accused persons, the application is allowed.
Accused Shiva and Pritam Charan @ Deepak are directed to be

released from JC if not required in any other case. Release warrants of the

accused persons be sent forthwith.
Copy of this order be given dasti to the IO and be sent to accused

Szt

(Aakanksha)
Duty MM-II/West/Delhi/11.07.2021

through concerned Jail Superintendent for intimation.



FIR No.186/2021
PS: Ranhola
State vs. Shiva & Ors.

u/s 379 IPC
11.07.2021 (At 02:45 pm)

Present:  Ld. APP for the State present through VC.

IO HC Rajesh in person.

Accused Shiva S/o Radhey Shyam Chauhan R/o G-129,1)  Colony,

Bakarwala, Delhi and accused Pritam Charan @ Deepak S/o Gopal

Prajapati R/o D-201, JJ Colony, Bakarwala, Delhi (present through VC

from CJ-5, Tihar Jail).

An application has been filed by IO seeking request for releasing
accused Shiva and Pritam Charan @ Deepak.

It is submitted by IO that both the accused were formally arrested in the
present FIR on 28.06.2021 after obtaining permission to interrogate and arrest the
above accused persons from Ld. Duty MM vide order dated 28.06.2021, on the basis
of their disclosure statement obtained in e-FIR No.127/2021 u/s 379/411/34 IPC PS
Mundka regarding their involvement in the present case. However, during
investigation no recovery could be effected from them and there is no evidence on
record to charge sheet the above accused persons and thus, prayed to release both the
accused persons.

Heard. Perused.

As per 10 no recovery could be effected from the above accused
persons. Since there is no incriminating material on record to charge sheet the above

accused persons, the application is allowed.

Accused Shiva and Pritam Charan @ Deepak are directed to be
released from JC if not required in any other case. Release warrants of the
accused persons be sent forthwith.

Copy of this order be given dasti to the IO and be sent to accused

through concerned Jail Superintendent for intimation.

Duty MM-II/West/Delhi/11.07.2021
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In the court of Shrl o, AN BLE. DUTY. MaM . SEST LuseerFEfasser MM L errersssurtiienessesss
Police Station MUNDKA Next date of hearing
Under Section4 984 /304-8/34  1PC "Sent to Jall On
FL.R.No. /150/2021
Bail Bond
O— SANDEEP SINGH.....coomiieisen ....Son of Shri.... L ab AE i R AN SAR DI rssssrforess
e VA1 Aage. b P DABRAL s, BaR/Tsheik Rikhak (BREAL AR Ak HERYEN 01 5]
having been arrested or defained without warrant by the Officer Incharge of
WDUED KR, AT Police Station for having been brought before this Honourable
Court charged with the offence of ... 4. 38 8/304nB. A3 IR cecusssmssnmarssareee and required to give

surety for my attendance before such Officer of Courton condition that | shall attend such
Officer Officer or Court on every day on which any investigation or trial is held with regard to
such charge and in case of my making default here in myself to forfeit to Government the sun
D T T 10 I [0 SR ) '

SNAR g
DATED 9-7-2021 \SL / Signature

(L/
M v

| PARVEEN KUMAR s i vneesiee son of Shri......BALBIR SINGH

0-13-D, Gali No.1, Saniay.Mohalla..Bhajanputs. Nelhi=53,

---------------

Residence. - :
hereby declare my self for the above said shri......3andeep.. Singh
that he sha;l attend the Officer-in charge of ...t Lttt ‘

" Police Station or the Court of Shitk x..DutyelleMebidastd e TH L DELH T
every day on which any Investigation in the chargeis made or any trial on such charge Is held
that he shall be and re-appear before such officer or court for the purpose of such
lr;vestigaﬂon to answer the charge against him (as the case may be) and in the case or his
making default [@hor;in’ | have blind /mysalf- to forefeit to Govt. the sum of

Rs...... 502200/
t
Datedthis  9th ‘Dayof July, 20@1 %%7(

Signature.
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FIR No.639/2021
PS: Punjabi Bagh
State vs. Sonu
uw/s 25/54/59 Arms Act
11.07.2021 (At 03:30 pm)

Present: Ld. APP for the State present through VC.
Accused Sonu S/0 Yogender R/o 2112, Gali No.7, Prem Nagar,
Patel Nagar, Delhi produced after fresh arrest.
IO HC Krishan Kumar in person.

Accused Sonu has been produced after fresh arrest.

An applicaton seeking 14 days JC remand of the accused has
been moved by the 10. Heard. Perused.

Grounds for remand are made out as the allegations are serious
in nature and investigation is continued, medical examination of accused
was conducted on 11.07.2021 as per the MLC attached, no fresh external
injury was found. Thus, accused Sonu is remanded to JC till 25.07.2021.
Accused be produced bzfore Ld. Duty MM concerned on 25.07.2021. JC

warrants be prepared.

Copy of the crder be given dasti w the 10 az prayad for.

(Aakanksha)
Duty MM-II/West/Delhi/11.07.2021




e-FIR No.00628/2021
FIR No.128/2021

PS: Punjabi Bagh
State vs. Sonu

u/s 411 IPC

11.07.2021 (At 03:35 pm)

Present: Ld. APP for the State present through VC.
Accused Sonu S/o Yogender R/o 2112, Gali No.7, Prem Nagar,

Patel Nagar, Delhi produced after fresh arrest.
IO HC Krishan Kumar in person.

Accused Sonu has been produced after fresh arwesi.

An application seeking 14 days JC remand of the accused has

been moved by the 10. Heard. Perused.

Grounds for remand are made out as the allegations are serious
in nature and investigation is continued. Thus, accused Sonu is remanded to
JC till 25.07.2021. Accised be produced before Ld. Duty MM concerned
on 25.07.2021. IC wastants be prepared.

Copy of tae crder be given dasti to the [0 as prayed Tor.

(Aakanksha)

Duty MM-il/West/Delhi/11.07.2021

N T T R



FIR No.415/2021
PS: Moti Nagar
State vs. Afjal
u/s 20/61/85 NDPS Act
11.07.2021 (At 03:40 pm)

Present: Ld. APP for the State present through VC.
Accused Afjal S/o Abraj R/o Village Baksena PS Hazratpur,
Tehsil Dataganj, UP, produced after fresh arrest.
10 / SI Ishwar Singh in person.

Accused has been produced after fresh arrest.

Grounds for arrest perused. Accused has been medically
examined.

An application seeking one day PC remand of the accused has
been moved by the 0. It has been submitted by the 10 that the police

custody of the accused is required for search of co-accused Azad.

Heard. Perused.

Disclosure statement of the accused is already on record
whereby accused has disclosed that he can get his co-accused Azad caught
from Kachhi Colony, Khajuri Accused has made the same statement before
this Court today. Keeping in view the submissions made by the 10 and to
facilitate the investigation, one day PC remand of accused Afjal is granted.

Accused be produced on 12.07.2021 before 1.d. Duty MM

concerned.

Accused be medically examined as per rules.

Copy of the order be given dasti to the 10 as prayed for.
ok
(Aakanks‘ﬂhﬁ“

Duty MM-II/West/Delhi/11.07.2021



Challan No.DL 17959210710110338

Ref. No.MTC 0964 4016 2021
Date of commission of offence: 10.07.2021 '
Vehicle No.DL8SAB7166 1
Circle: Model Town |

11.07.2021 (At 03:50 pm)

Present:

Ld. APP for the State present through VC.
Accused Shiv Narayan Singh (driver & owner) S/o Bhola Ram
R/0 1115-488-2, Azadpur Village, Delhi in person.

At request, be put up before the concerned Court on 12.07.2021

(Aakanksha)
Duty MM-II/West/Delhi/11.07.2021




